Central Admﬂniﬁtrat{ve Tribuna1x Principal Bench
0.A.No.1176/896
Hon'ble -Shri R.K.&hooja, Member(a)
New Delhi. th%s 10th dav of April. 1997

Pheru Ram Yerma

s/0 Shri Ram Ashal
R/o 1664, Babu Park
Kotla Mubarakhpur ‘ . ,
New Deihi - 110 003. c.. Bpplicant
(MNone) ‘

I

varma

Union of India through

its Secretary

Ministry of Communications

Department of Telecommunication

Mirman Bhawan .
-New Delhi.

1

The Chief General Managar
Telecommunications
Lucknow.

The Divisional Enainser(T)
Mirzapur

The Sub-Divisional Enaginesr (Telecom)

Sattellite Earth Station

Srinadgar .
Grahwal. cae Respondents
{None)

0 RDE R(Oral)
The aoplicant claims that he worked as Casual

Labour in the office of &

oy

Department of Telecommunications, Coaxial Cable Project,
Telephone Evchange,. Muzaffarnagar. upto Qctober, 19921 and

Tater with the Satellite Earth Stationi{SES), Srinagar,

i3

Garhwal. upto July. 19924, Since the work was aoing to be

P

completed, the applicant approachead thé Divisional
Enginesr, Telecomunicaticns. MWMirzapur and asked him 1f
there was aﬁy vacancy he may be allowed to work there.
fccordinaly  his application was forwarded to that office
with no objectién. Me s agarieved that théugh he was
aiven to understand that he will be agiven emplovment the

. . . A, ) .
raspondents  did not provide him Job. He also submit

w

O

that having worked for nmore than 240 dayvs  in vear

consecutively for five vears from 1988 +o 1924, he was

istant Frnaineer (Phonesy .,




1‘ .h-, 2

ent iled  for conferment of temporarv status as per tha

Casual Labourers (Grant  of  Temporarvy  Status  and

Reaulations) Scheme of Department of Telecommunications

of 1889, Annexura Ad.  He has sought » direction that the

non-assignment  of  work  amounting to  termination  of

hea

services being contrary to lLaw. the respondent

53]

directed to confer upon him temporarv status and  abzorb

Nim parimanantly in the Departuent.

ed A

943

7. The respondants  in  their reoly have raj

oraliminary  objection, namelv, that aince the Uttar

LYY

Pradesh Telecon | Circle has hesn bifurcatad the arens
in which the aoplicant was working now falls within  the
jurigdictioﬁ af the General Manager. UP(Fast), who has
not been made a partyv, Sscondly, thay sav that since the
services of the aoplicant were terminated in 1994, the 04
is time barred since the applicant has sought ralief onlv
in 1996, - On merits thev sayv no work was  availahle

and the applicant cannot he re-sngaced.

3. Having considered the matter carsfullv, I find

3

that the grounds raised hy the FﬁﬁpﬂndpﬂfS are not
carrech, fpart  from the  Chief  General Managsr,
Televhone, Lucknow. tha applicant  has  alse made
Divisional Manasger Fnainesr Telecom as respandent., The
Union of India, thraouagh Seciretary, Ministry  of
Telecomunication has  also been made a  respondent. In
view of thizs, all neceéaary partiss are resoondants.  As

regards the oaguestion of Timitation, the anolicant worked

€3

with the respondents uoto the middle of 19094 whereaftsr
115 papers  were sent to Mirzapur with a no obiection far
consideration asgainst » possible vacancv. The aoplicant

then had a continuing cause of action. Firther the
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“raspopdents  themsalvas admit
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at TDF. Mirisour had told
the apolicant . during the course of his meetina with hin
that he may accommodate the avolicant against the futura
vacancy hut at presen*.hﬁ vacancy is available. Hnw%v@r,
it

. in saving that the conferment
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the respondents  ar

of temporary status does not mean automatic absorption on

i, In the. facts and circumstances of the case, ftne
0p is disposed of with =a direction that i case the

on within a oeriod of three
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applicant files

months from the date of communication of  this ordar

=

before the competent  authority for grant o

temporary

-,

“atstus in  accordance with the Scheme, A4, the same will
he considered and  decision  taken  thereon will  be
commmicated te the aoplicant within a pariod of Fuwo
months from the date of such representation. In case he
iz granted temoorarv status, he will be offered furthar

re-engagenent

I

ubiect to  availabilitv  of  wvacancy in

accordance with -the aforesaid Scheme. The apolicant will

¥

be of course at  libarty to  seek further remedy  in
accordance  with Taw, in case of any orisvance arising as
of the decizion communicated o him in recard to

grant of temporary statu=.

5. 04 is dizposerd of accordinglv. Mo cozts.

Later on Shri M.M,5udan, Tearned counse] appears
an hehalf of the respondants.
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(R.K.m«:oo.% ~
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